Department of Information Technology
Government of Goa

2" Floor, IT Hub, Altinho, Panaji, Goa 403 001

File No. 1(34)/DOIT/Staff/2001/Part File/27 Dated :April 17, 2020

ircular

In pursuance of the Guidelines issued by Ministry of Home Affairs No. 40-3/2020- DM-1(A) on
15/4/2020 for containment of COVID19 epidemic in the Country and the para 3(b) of the Minutes
of the Meeting of the State Executive Committee (SEC) meeting held on 16" April, 2020, Director
IT, Government of Goa, have been authorized to issue Travel Passes to the IT and ITeS Companies,
who apply for the same.

It may be noted that as per the guidelines para 14(ii) upto 50% strength can be allowed to operate.
In view of above, all the IT & ITeS Companies in Goa, which require travel passes, are requested
to provide necessary Data in the https://forms.gle/BkZvWCKKxqtP3j7Q8

All the applicant IT & ITeS Companies need to note that all the terms and Conditions mentioned
in MHA Consolidated guidelines should be followed by them. It is emphasized that MHA
guidelines are sacrosanct, and no relaxation can be given to any unit from these guidelines.

The application would be examined in view of the above guidelines and approved passes would
be mailed on the e-mail id of the authorized representative of the company.

In case of any query, the undersigned may be reached out at dir-dit.goa@nic.in

B

(Ankita Anand, 1AS)

Director, Department of Information Technology
Government of Goa

Copy for Information to: -

1 Shri. Sanjay Kumar IAS, Secretary (IT) and Member Secretary, SEC & SDMA,
Secretariat, Porvorim, Goa

2. Smt. R. Menaka IAS, District Collector, North Goa

3. Shri. Ajit Roy IAS, District Collector, South Goa

4. DD (Admin), Department of IT, Altinho, Panjim



https://forms.gle/BkZvWCKKxqtP3j7Q8
mailto:dir-dit.goa@nic.in

To be typed on Letter Head

Letter No. .................. Dated: /04/2020

LETTER OF UNDERTAKING

To,

Director
Department of Information Technology
Government of Goa

Sub: Letter of undertaking for Travel Permit during COVID-19 lockdown

hereby on behalf of our IT company

I MIIMS Designation...........ccoeviiiiiiiii e
hereby declare that the above information provided is true to my knowledge and |
take complete responsibility of any information that is found to be misleading in this

application.

Further | /we have read the instructions issued by the Ministry of Home Affairs, Govt.
of India vide its Order No. 40-3/2020-DM-I(A) dated 15™ April 2020 in particular to

Annexure | & Il of the said order.

I/ We undertake to abide these instructions.

Signature:

Name:
Seal: Date:



Annexure |
National Directives for COVID-19 Management

The National Directives shall be enforced by the District Magistrate through
fines and penal action as prescribed in the Disaster Management Act 2005.

PUBLIC SPACES
1. Wearing of face cover is compulsory in all public places, work places.

2.  All persons in charge of public places, work places and transport shall ensure
social distancing as per the guidelines issued by Ministry of Health and Family
Welfare.

3. No organization /manager of public place shall allow gathering of 5 or more
persons

4. Gatherings such as marriages and funerals shall remain regulated by the
District Magistrate.

5.  Spitting in public spaces shall be punishable with fine.

6. There should be strict ban on sale of liquor, gutka, tobacco etc. and spitting should
be strictly prohibited.

WORK SPACES

7. All work places shall have adequate arrangements for temperature screening
and provide sanitizers at convenient places.

8.  Work places shall have a gap of one hour between shifts and will stagger the
lunch breaks of staff, to ensure social distancing.

9. Persons above 65 years of age and persons with co-morbidities and parents of
children below the age of 5 may be encouraged to work from home.

10. Use of Arogya setu will be encouraged for all employees both private and
public.

11. All organizations shall sanitize their work places between shifts.
12. Large meetings to be prohibited.
MANUFACTURING ESTABLISHMENTS

13. Frequent cleaning of common surfaces and mandatory hand washing shall be
mandated.

14. No overlap of shifts and staggered lunch with social distancing in canteens
shall be ensured.

15. Intensive communication and training on good hygiene practices shall be taken




Annexure |l

Standard Operating Procedure for Social Distancing for Offices, Workplace,

Factories and Establishments
The following measures shall be implemented by all offices, factories and other

establishments:

1.

10.
11.

12.
13.

All areas in the premises including the following shall be disinfected completely
using user friendly disinfectant mediums:

a. Entrance Gate of building, office etc.
b. Cafeteria and canteens.
€. Meeting room, Conference halls/ open areas available/ verandah/

entrance gate of site, bunkers, porta cabins, building etc.
d. Equipment and lifts.
e. Washroom, toilet, sink; water points etc.
f. Walls/ all other surfaces

For workers coming from outside, special transportation facility will be arranged
without any dependency on the public transport system. These vehicles should be
allowed to work only with 30-40% passenger capacity.

All vehicles and machinery entering the premise should be disinfected by spray
mandatorily.

Mandatory thermal scanning of everyone entering and exiting the work place to be
done.

Medical insurance for the workers to be made mandatory.

Provision for hand wash & sanitizer preferably with touch free mechanism will be
made at all entry and exit points and common areas. Sufficient quantities of all the
items should be available.

Work places shall have a gap of one hour between shifts and will stagger the lunch
breaks of staff, to ensure social distancing.

Large gatherings or meetings of 10 or more people to be discouraged. Seating at
least 6 feet away from others on job sites and in gatherings, meetings and training
sessions.

Not more than 2/4 persons (depending on size) will be allowed to travel in lifts or
hoists.

Use of staircase for climbing should be encouraged.

There should be strict ban of gutka, tobacco etc. and spitting should be strictly
prohibited.

There should be total ban on non-essential visitors at sites.

Hospitals/clinics in the nearby areas, which are authorized to treat COVID-19
patients, should be identified and list should be available at work place all the

times.
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Annexure lll
Offences and Penalties for Violation of Lockdown Measures

Section 51 to 60 of the Disaster Management Act, 2005
51. Punishment for obstruction, etc.—\Whoever, without reasonable cause

(a) obstructs any officer or employee of the Central Government or the State
Government, or a person authorised by the National Authority or State
Authority or District Authority in the discharge of his functions under this Act;
or

(b) refuses to comply with any direction given by or on behalf of the Central
Government or the State Government or the National Executive Committee or
the State Executive Committee or the District Authority under this Act,

shall on conviction be punishable with imprisonment for a term which may
extend to one year or with fine, or with both, and if such obstruction or refusal
to comply with directions results in loss of lives or.imminent danger thereof,
shall on conviction be punishable with imprisonment for a term which may
extend to two years.

52. Punishment for false claim.—\Whoever knowingly makes a claim which
he knows or has reason to believe to be false for obtaining any relief,
assistance, repair, reconstruction or other benefits consequent to disaster
from any officer of the Central Government, the State Government, the
National Authority, the State Authority or the District Authority, shall, on
conviction be punishable with imprisonment for a term which may extend to
two years, and also with fine.

53. Punishment for misappropriation of money or materials, etc.—
Whoever, being entrusted with any money or materials, or otherwise being, in
custody of, or dominion over, any money or goods, meant for providing relief
in any threatening disaster situation or disaster, misappropriates or
appropriates for his own use or disposes of such money or materials or any
part thereof or wilfully compels any other person so to do, shall on conviction
be punishable with imprisonment for a term which may extend to two years,
and also with fine.

54. Punishment for false warning.—\Whoever makes or circulates a false
alarm or warning as to disaster or its severity or magnitude, leading to panic,
shall on conviction, be punishable with imprisonment which may extend to
one year or with fine.

55. Offences by Departments of the Government.—(1) Where an offence
under this Act has been committed by any Department of the Government,
the head of the Department shall be deemed to be guilty of the offence and
shall be liable to be proceeded against and punished accordingly unless he
proves that the offence was committed without his knowledge or that he
exercised all due diligence to prevent the commission of such offence.
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(2) Notwithstanding anything contained in sub-section (1), where an offence
under this Act has been committed by a Department of the Government and it
is proved that the offence has been committed with the consent or connivance
of, or is attributable to any neglect on the part of, any officer, other than the
head of the Department, such officer shall be deemed to be guilty of that
offence and shall be liable to be proceeded against and punished accordingly.

56. Failure of officer in duty or his connivance at the contravention of
the provisions of this Act.—Any officer, on whom any duty has been
imposed by or under this Act and who ceases or refuses to perform or
withdraws himself from the duties of his office shall, unless he has obtained
the express written permission of his official superior or has other lawful
excuse for so doing, be punishable with imprisonment for a term which may
extend to one year or with fine.

57. Penalty for contravention of any order regarding requisitioning.—If
any person contravenes any order made under section 65, he shall be
punishable with imprisonment for a term which may extend to one year or with
fine or with both.

58. Offence by companies.—(1) Where an offence under this Act has been
committed by a company or body corporate, every person who at the time the
offence was committed, was in charge of, and was responsible to, the
company, for the conduct of the business of the company, as well as the
company, 25 shall be deemed to be guilty of the contravention and shall be
liable to be proceeded against and punished accordingly: Provided that
nothing in this sub-section shall render any such person liable to any
punishment provided in this Act, if he proves that the offence was committed
without his knowledge or that he exercised due diligence to prevent the
commission of such offence. (2) Notwithstanding anything contained in sub-
section (1), where an offence under this Act has been committed by a
company, and it is proved that the offence was committed with the consent or
connivance of or is attributable to any neglect on the part of any director,
manager, secretary or other officer of the company, such director, manager,
secretary or other officer shall also, be deemed to be guilty of that offence and
shall be liable to be proceeded against and punished accordingly.

Explanation—For the purpose of this section— (a) “company” means any
body corporate and includes a firm or other association of individuals; and (b)
“director”, in relation to a firm, means a partner in the firm.

59. Previous sanction for prosecution.—No prosecution for offences
punishable under sections 55 and 56 shall be instituted except with the
previous sanction of the Central Government or the State Government, as the
case may be, or of any officer authorised in this behalf, by general or special
order, by such Government.

60. Cognizance of offences.—No court shall take cognizance of an offence
under this Act except on a complaint made by— (a) the National Authority, the
State Authority, the Central Government, the State Government, the District
Authority or any other authority or officer authorised in this behalf by that
Authority or Government, as the case may be; or (b) any person who has
given notice of not less than thirty days in the manner prescribed, of the
alleged offence and his intention to make a complaint to the National
Authority, the State Authority, the Central Government, the State Government,
the District Authority or any other authority or officer authorised as aforesaid.
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B.  Section 188 in the Indian Penal Code, 1860

188. Disobedience to order duly promulgated by public servant.—Whoever,
knowing that, by an order promulgated by a public servant lawfully
empowered to promulgate such order, he is directed to abstain from a certain
act, or to take certain order with certain property in his possession or under
his management, disobeys such direction, shall, if such disobedience causes
or tends to cause obstruction, annoyance or injury, or risk of obstruction,
annoyance or injury, to any person lawfully employed, be punished with
simple imprisonment for a term which may extend to one month or with fine
which may extend to two hundred rupees, or with both; and if such
disobedience causes or trends to cause danger to human life, health or
safety, or causes or tends to cause a riot or affray, shall be punished with
imprisonment of either description for a term which may extend to six months,
or with fine which may extend to one thousand rupees, or with both.

Explanation.—It is not necessary that the offender should intend to produce
harm, or contemplate his disobedience as likely to produce harm. It is
sufficient that he knows of the order which he disobeys, and that his
disobedience produces, or is likely to produce, harm.

lllustration

An order is promulgated by a public servant lawfully empowered to
promulgate such order, directing that a religious procession shall not pass
down a certain street. A knowingly disobeys the order, and thereby causes
danger of riot. A has committed the offence defined in this section.

dededke
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